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Shri T. T. Krishnamacharl: 1 in-
troducet the Bill.

ESTATE DUTY (DISTRIBUTION)
AMENDMENT BILL®

The Minister of Finance (Shri T, T,
Krishnamachari: 1 beg to move for
leave to introduce a Bill further to
amend the Estate Duty (Distribution)
Act, 1962

Mr, Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Estate Duty (Dristribution)
JAct, 19627,

The motion was adopted.

Bhri T. T, Krishmamachari: I In-
troducet the Bill,

12.29 hrs.

DEMAND FOR SUPPLEMENTARY
GRANTS (KERALA), 1965-66—Contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Supplementary Demands for
Grants in respect of the Budget
(Kerala) for 1865-66. Out of 2 hours
allotted, one hour has already been
availed of, Shri Ravindra Varma
may now continue his speech.

Shri Ravindra Varma (Thiruvella):
Mr. Speaker, when the House took up
other business yesterday, I had just
#aid that I would like to begin by
making a few, observations on the way
in which these supplementary demands
are put before the House. This House
is called upon to consider these sup-
plementary demands because the State
of Kerala is under President's rule,
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and the powers of the legislature to
make grants and scrutinise the way
grants are speni are taken over now
by this House. I must say that it is a
matter for regret that though a good
deal of time has passed since the
State came under President rule, no
effort has been made by Government
to present before this House a com-
prehensive supplementary budget.

Sir, on the 26th of March, when our
distinguished Finance Minister pre-
sented to the House what was termed a
Kerala budget, he said,—and I would
like to remind the House of it—

“1 had mentioned in para 9 that
1 am presenting only a provisional
budget of the Kerala Government
for the next year. It was the
Government’s hope at that time
that an appropriate budget would
be framed and presented later at
an appropriate place and we could
get the vote on account for carry-
ing on the administration until
the other contingency developed.
Unfortunately, other events have
overtaken us and maybe, the res-
ponsibility for having to frame a
budget for Kerala would devolve
on the Central Government™.

1 can quote from other portions of
the hon. Finance Minister's speech too
at that time, to show that there was
definitely an intention to put before
the House a comprehensive supple-
mentary budget.

Unfortunately, such a comprehensive
supplementary budget has not been

presented. This is the second time
that Government is coming before the
House with a batch of patchy supple-
mentary deminds. Last time as well
as this time, we find that most of these
demands are in respect of charged ex-
penditure; there is very little mention

Part 11, Section 2, dated
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of new services and there is no
glimpse, no evidence, of g new integ-
rated effort to put the plans, develop-
mental expenditure ond the other res.
ponsibilities of the state on an even
keel. This is all the more regrettable
since we had hoped that our distin-
guished Finance Minister would pay
special attention to the prob ems of
our state,

Il is true that this time the Govern-
ment as well as the consu tative com-
mittee has been giving special atten-
tion to the problems of Kerala. This
cannot be gainsaid. But it is a'so true
that there is no legislature in the state
and, as a result, many of the functions
of the legisinture are perhaps not dis-
charged with the same degree of
thoroughness with which one wou'd
like such functions to be discharged.
Sir, here 1 must refer to the fa-t that
one of the short-omings which one has
generally found when the state was
under President's rule has been re-
moved primarily because of your ini-
tiative. 1 would like to say that the
peop'e of Kerala are particularly
grateful to you, Mr. Speaker, for the
initiative you have shown in asking
the Public Accounts Commitiee of the
House to look into the accounts and
audit reports of the state of Kerala.
Under the distinguished chairman of
the Public Accounts Committee of our
House, for the first time an eflort has
been made while the s ate is under
presidential rule to examine the audit
reports of the state and to scrutinise
them from the point of view of irre-
gularities, infructuous expenditure
and administrative inefliciency. But
it must be pointed that, as is is well
known, the Public A-counts Commit-
tee is not always ab'e to deal with
every aspect of financial administra-
tion or financiil fai ures

Shri D. C. Sharma  (Gurdaspur):
Only a moment ago he was paying
enmpliments to the Chairman of the
Pub'ic Accounts Committee; now he
{s running down the Committee. This
is very strange.

" Shri Ravindra Varma: 1 can very
well comp'iment the hon. Member for
Gurdaspur if he would develop tue
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capacil‘@ listen, not only to lecture.

I was saying that the appropriation
accounts have aiso to be examined by
the commuttee. Even a cursory look
at these accounts for the periods
1962-63 and 1963-64 and the audit re-
port for 1965 wou.d show that there
is a formidable list of savings and
surrenders. Particularly in respect of

every Grant therc are savings and
surrenders.

Sir, it may be said that savings are
a good thing, that it is good that the
exchequer does not spend, but if sav-
ings are the result of inefficiency in
administration, of wrong estimaies and
a chroniv inability to execute p.ans
ang programmes, then one should
wonder whether the Government
should be congratulated on such sav-
ings and surrenders.

Sir, if you advise the Pub'ic Ac-
counts Committes to Jook into the ap-
propriation accounts of Kerala, it
would find that in most of these cases
these savings and surrenders are due
to faulty estimate and in many cases
due to rank incompetence, Iack of
ability, lack of the p'an, the drive to
see that plans arc implemented.

A regular list of Grants where sav=
ings have been between 20 and 30 per
cent is there as an appendix to the
appropriation accounts, and an equal-
ly long list of Grants in which savings
are between 10 and 12 per cent. These
are not only in the case of adminis-
trative departments which have noth-
ing to do with development work,
p'an projec’s or education and soclal
services, When, year after year
Grants are not fully utilised under
heads like university education, tech=
ni~al education, development of ports,
scientific departments, medica]l and
publi~ health, rural development, co-
operation, industries capitsl outlay
on schemes of Government trading,
capital outlay on indu-trial develop-
ment etc., one wonders what is res-
ponsible for this gross inabi'ity to ren-
der the servl-es for which the 'egls-
lature or Parliament vo'es money o
the Government. 1 shall not dwell on
this further.
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Sir, yesterday the hon. Members
who spoke before me, primarily from
the Opposition, referred to the fact
that there are many problems of
Kerala to which no reference has been
made in the Supplementary Demands.
The hon. Member from Trichur refer-
red to the fact that there is an acute,
chronic power shortage in Kerala
which year after year is responsible
for crippling industrial production.
Sir, you will recal] that there was a
Short Notice Question yesterday in
this House which related to this ques-
tion, A cul of 25 per cent, has been
impused on our eleciricily supply to
industry. The State Electricity Board
has said that this cut will now perhaps
be increased to 50 per cent. The con=
sequent loss of revenue has been esti-
mated by the Government itself to be
something like Rs. 1-3 crores and in
terms of industrial production to be
Rs. 4 crores or more. If public sector
industries and other industries have
to function at a loss like this and have
to incur a heavy loss to the tune of
crores of rupees every year because of
lack of power, this is a situation which
the Government has to take into con-
sideration.

Two questions arise as was pointed
by the hon. Member from Trichur, and
later by the hon. Member from Man-
jeri who spoke before me. The pro-
blems are these. One is the cost at
which this electricity is bought by the
State and the cost at which this elec-
tricity has to be provided by the State
to industrial undertakings according
to the obligations which the State has
taken upon itself. The differential is
great. It is almost five times. Where
will this money come from? How
will the exchequer bear the strain
that this will impose on it? If you
calculate the probable total loas that
the exchequer wil] have to bear, the
people will have to bear, the State
will have tg bear, the industry will
have to bear, you will see that
year after year it runs into crores.
The Government, I am afraid, is
showing a propensity to be pennv-wise
and pound-foolish which I certainly
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cannot associate at least with the pre-
sent incumbent of the office of the
Finance Minister, but that is a fact.
Crores of rupees are lost every year,
and yet we are told that though one
can swallow a camel, one should
strain at a gnat.

It is not possible to find the money
to establish a therma] plant in Kerala
which is very essential to provide the
power necessary for industry. Re-
cenlly a technical advisory committee
was appointed. We are not technical
experts, but it is said thal the commit-
tee pointed out in its report that ‘‘per.
haps it might be wise to produce clec-
tricity in the thermal sector in the
adjoining State of Madras and let
that State supply the electricity re-
quirements of Kerala, and therelore
it was not necessary to procced with
the proposal to put up the 50 to 100 MW
thermal plant in Kerala.," We are
very thankful to Dr. Rao for taking
& decision that this question has to be
reconsidered because there is np sur-
plus of electricity in Madras itself.

My hon. friend from Trichur who
spoke before me linked this question
of the production of electric power
with the oil refinery. He spoke about
the apprehensions in Kerala about the
government's attitude to the expansion
of the reflning capacity of the Cochin
refinery. The refinery is yet to be
commissioned; the capacity is expected
to be 2 5 million tons. It was report-
ed that there was a proposal to in-
crease this capacity to 3 or 3.5 million
tons. I am not sure whether such a
proposal was there or it was turned
down by the government. There is no
doubt that all of us would demand and
support the increase in the refining
capacity. However, I would like to
make it clear that no one should look
at this question from the point of view
of how it will affect the establishment
of a refinery elsewhere. These are un-
re'ated questions. As far as the State
is concerned, the State I be'ong to
will be very much interested In the
petro-chemical complex which was to
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be an adjunct of the refinery. It is
said that the second petro-chemical
complex may be established at Haldia.
I am not able to appreciate the reason-
ing behind this decision to put up the
petro.chemical complex at Haldia. It
is well known that after the Gujarat
refinery, the Cochin refinery will be
commissioned; after the Cochin refin-
ery, Madras refinery might be com-
missioned and only then, in the dis-
tant future, in spite of what my hon.
friend for Tamiuk may say, the Haldia
refinery may be commissioned; it is
a long way awav. Yet, if the povern-
ment believes that the second petro-
chensicnl complex must be earmarked
for Haldia. in spite of the length of
time thal has to elapse before the
Haldia Refinery is commissioned, and
that it should not be considered as an
adjunct tp the refincry at Cochin, it
may well be argued that this may
result in uneconomic utilisation of the
potential of the country. It is clear
that our State is suffering from unem-
ployment and lack of industrialisation,
A petro-chemica' complex will be
much more useful in the sense that it
will provide much more ancillary em=
ployment to the people of Kerala. I
hope, therefore, that the government
wil] take these factors into considera-
tion while deciding on the location of
the petro-chemical complex.

Sir, reference was made to the de-
mand in respect of minerals, and my
hon. friends (rum Trichur and Man-
jeri talked at length about the crema-
tion ground. 1 do not want to tarry
on the cremation ground, but there are
other aspects of this question to which
I wou'd like to draw your attention.
The explanatory note to the Demand
says thal in August 1965, government
sanctioned the starting of a mineral
technology section and a glass-blowing
workshop in the Industrial Testing
Laboratory attached to the Industries
Department.

Mr. Speaker: Cremation ground is
the place everyone has to go after be.
ing tired out . . . (Interruptions.) He
says that he would not tire me out.
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Shri vindra Varma: It was far
from ree¥o say anything like that, Sir;
I said I will not tarry on the crema-
tion ground. When my turn comes I
shall not tarry on the cremation
ground. However, if you permit me
to continue, the note further says that
the mineral technology scction aims
at developing investigation on  the
mineral resources of the Stale cvspe-
cially in rare earth deposits such as
ilmenite, rutile, silimenite, etv. and
also ascertaining new findings of low-
grade aluminium ores, lime-stone,
praphite, ete. It is well known that
this State is rich in mineral resources
Yot it is surpsising that til) now there
has not even been a geological survey
of the mineral resources of the Stale.
It is only two years ago that a circle
of the gelogical survey was establish.
ed in the State. The production and
sale of minerals have been showing
a marked dec ine. Production of ilme-
nite for example has fallen from
290,000 tonnes in 1958 to 7345 tonnes
in 1964. Therc has been no produc-
tion or sale of mica and graphite in
1964. We are not oblivious of the
impact of market conditions in the
production and sale of such things.
But the fact that no comprehensive
geological survey has been undertaken
is a matter for regret.

Now, I would also refer, before con-
cluding, to the demand on animal hus-
bandry. This is for 8 quinquennial
livestock census. Nobody can object
to a census or counting of heads even
of animals, in a democracy. There-
fore, there is nothing that I have to
urge against it. But the counting of
heads by itself will not do as far as
animal husbandry is concerned In
Kerala. It is perhaps known that as
far as the number of milch-cows and
cattle is concerned, Kerala is far be-
hind many other States. The yield
of our cattle {s also very low, per-
haps next only to that of the cattle
in Assam, the State from whizh my
hon. friend for Goalpara comes.

The per capita avallability of milk
is also very low in the State. Though
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it is computed that there must be 10
ounces available per individual, per-
haps in Kerala the availability is 1.3
ounces per day; at a time when we are
suffering from lack of food and every
effort has to be made to sugment our
resources of food through making
available to the people such additional
items ot tood ike nsh or milk, | sup=-
pose it will be proper and appropriate
to expect the Government to devote
some attention not only to the count-
ing of heads of cattle but also to im-
prove the stock of cattle and to in-
orease the yield.

For lack of time, I shall not go into
some other demands on which I migh
have liked to speak, but I do hope that
the next time when the House meets,
the Finance Minister will come for-
ward with a more comprehensive set
of proposals for the State of Kerala.

Shri Vasudevan Nair (Ambala-
puzha): Mr. Speaker, Sir, 1 am in
full agresment at least for once with
Shri Ravindra Varma, when he stated
that this very supplementary demand
for prants is evidence of the com-
plete indifference—] will mot put il
in stronger language—on the part of
this Government as far as attending
to the very important problems of
economic development of my State of
Kerala is concerned. I will not dwell
upon general points but 1 would re-
iterate, after all my hon. friends who
spoke before me, that this single fact
that we have come to pass when
national wealth is lost in such m big
way, that cvery year we are suffering
a loss of Rs. 6 crores and more, simp-
ly due to the power cul, shows how
the situation is like, in Kera'a. Of
course, we may say that this is a eala-
mity brought not by man but bv God,
berause this power cul is due to the
failure of rains, But that i= on!y part
of the storv, because the demand and
the reques' for a therma' plant in a
State which a'most entirely depends
on hydro.electriz power were there
for a very long time. As far as I
could understand, the investment that
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was needed for & small thermal plant
of 50 megawalts was Rs. 8 crores or
s0. But in one year, we have to lose
Rs. 6 crores, and that too, when pro-
duction of power is cut in such a vital
sector as fertlilisers. You wil] realise
the havoe that is going to be caused as
a result perhaps of the closing down
of Travancaore Chemicals and Fertili-
sers due to the power cut, because the
25 per cent. cut will now become 50
per cent. cut from 1st December.
There are reporis already that the
FACT may completely close down,
and when we are trying to raise agri-
cultural production in respect of
which the guestion of fertilisers be-
comes very important—it is a question
of questions—in this country, I want
to charge the Government that they
should take the blame because they
were dodging this issue of the ther.
mal plant; [ do not know on what
grounds. I remember the Finance
Minister once said that he is in favour
of a therma) plant at Cochin. I do
not know what he thinks now, whe-
ther he has gone back upon it. I
would appeal to him that he should
come to the help of Kerala and take
on hand the construction of a thermal
plant, so that we can avoid such cala-
mities in future.

There arc six departments to which
these demands relate. 1 should like
to deal main’'y with one particular
subjict, the police administration in
the State, especially after the declara-
tion of President's rule. | do not
know whether 1 will get a satisfactory
reply from the Finance Minister about
the police. 1 am sorry I do not find
the Home Minister. It is onlv fair and
proper that at least his Deputy should
be present here when there is a de-
mand on the police administration. I
understand the difficu’'ty of the Fin-
ance Minister; he may be able to give
some general answer this way or that
way. The question of police admin-
istration is very important for all
States, especia'ly for Kerila. There
is a feeling in our State that after the
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President’s rule, the police officers—
many of them, not all—feel that they
can behave as they like and nobody
could question them. BSome of them
perhaps always considered a popular
government a botheration. We always
hear of po.iticians interfering in ad-
ministration. There is a standing
charge like that. Perhaps our officers
and administrators, especially the
police, are fortunate in Kerala be-
cause everytime there is President's
rule, they have a harvesting period so
to say during those days.

There are two aspects of this ques-
tion. One is the aspect of the labour
disputes, which is a standing problem.
We have seen very often in the past
that the police take sides—they are
invariably on the side of the haves
and not have-nots. Mr. Warior refer-
red yesterday to the Sabarigiri project
dispute. He was a little disturbed by
my friend Mr. Kamath. But I would
like to reiterate that important pro-
blem. We tried to move a call atten-
tion notice in this House, but that
could not be admitted. We had a talk
with the Home Minister. [ should
like to be enlightened as to what has
happened after our talk with him
Already dozens of people are in jail.
There gre 2500 workers, not only from
Kerala, but from all over India, under
the Hindustan Construction Company.
The work is going to end, but the con-
tractors want to run away without
giving the benefits to the workers, to
which they made a commitment in
May last year. A strike was forced
on the workers in May. The workers
and their leaders were not only ar-
resied, but tortured by the police.
Then there was an agreement. Now
the company management wants fto
run away from that and they do not
want to implement that. The work-
ers gave strike notice, but immediate-
Iy the DIK was invoked, it was declar-
ed a protected area and many people
including ex-members of Parliament
like Mr. Punnoose who went to  see
what wa: happening there were im-
prisoned. A very serious situalion has
been created. Why on earth is the

police :lgzwtd to take sides even in
such dispules where justice is clearly
on the side of the workers? Inspite
of the emergency, the workers were
forced 1o give strike notice, I agree.
But instead of putting the manage-
ment in their proper place and taking
steps to settle the dispute through tri-
bunals or labour officers peacefully,
the police are allowed to do these
things. That is our charge against the
Government and I want that the Home
Minister should give an answer to it,
if the Finance Minister is not able to
answer it

12.56 hrs.

[Mg. DepuTy-Serraxer in the Chair]

There is another aspect, which is not
a political aspect, as such. In my own
place, recently during the last three
months, there were at least two cases
of murder. There is nothing political
about them; just ordinary cases. But
as it very often happens if some pow=
erful people are involved, the murder
Is interpreted as suicide. Here is =
letter from one Mr. Poulose who be-
longs to my place. He is not a com-
munist, but perhaps he belongs to the
Congress. One day his brother was
found dead in a pool of water. His
face was burnt and there were wounds
on his body. Even the police officers
in private tell the parties that they
also suspect something and it may not
be a case of suicide. In spite of all
kinds of representations and meetings
by the local people, the police is tho-
roughly inactive. I cannot believe it
There is a feeling of insecurity.

There was another case not far from
that place, where a Harijan boy was
found hanging. The people in the
village believe that it is not a genuine
case of sulcide. I wrote a letter to the
Kerala Government, They say they
made some enquiries, but finally noth-
ing has huppened. Therr are news-
paper reports that there are some other
cases also like this. 1 do not say all
over Kerala this is happening, hut this
tendency should be nipped in the bud.
I the police is going tn behave in &#n



4129 D.S.G. (Kerala)

[Shri Vasudevan Nair]

indifferent manner and if the allega-
tions that they are taking sides are
true, this should be stopped. Govern-
ment should look into this matter and
screw up the police administration. It
is guite possible that when there is
no popular government, the police
offizers take an attitude of doing
things as they like.

It is not only a question of police
behaving as they like. Perhaps the
question of policy also comes in here.
1 have received a letter today that two
Muslim women—very poor people—
were arrested and detained, following
the Indo-Pakistan hostilities. Actual-
ly this is from my friend, Mr. Ragha-
van's pla.e, Tellicherry in Malabar.
Maybe Governmen! has got some re-
ports about them.

The husband of one of thesc 1iwo

women is dead and gone; she is living,

in Kerala. In another case the hus-
band has left her and gone to Pakis-
tan. She is in wilderness, with a child
3 years uiu. That woman has been
arrested and delained. 1 want the
Home Ministry to look into these two
cases. If they are really innocent—as
it seems from the face of it—this
should be looked into. I cannot be-
lieve that it is necessary to detain
such people especially women like
these for the sake of the security of
indin. The impression goes round that
perhaps every action is like this.
There may be the possibility of inter-
ested parties carrying on a campaign
pointing out such cases. Govern-
ment has tg be very careful in deal-
ing with such matters. I want the
Minister also, immediately, to look
into this case. 1 will be sending this
letter to the hon. Minister of Home
Affairs so that he can know the de-
tails.

13 hrs.

Fipally, I should like to join, again,
with my hon. friend, Shri Ravindra
Varma, on the last point which he
raised, which is a very important
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point as far as our State is concern-
ed. That is about the question of
cattle development. There is a de-
mand about animal husbandry. He
referred tu the point about census.
Here, | should like to draw the atten.
tion of the Government to a state-
ment laid on the Table of the House
day before yesterday in answer to a
Starred Question about the cattle de-
velopmpent programme, about inten=
sive cattle develog

Progr 5

in all the States of India. In the
statement, I was surprised to find,
three States were left oul. In 1084,

the Government of India inaugurated
an intensive cattle development pro-
gramme and Kerala, Assam and Ra.
jasthan were left out, when all the
other States are going ahead with the
intensive calitle development pro-
gramme. Maybe, this Government is
under the impression that there is no
necessily for further deve'opment be-
cause Kerala and the uther two
States are &0 rich in cattle wealth! 1If
that is the impression, they are tho-
roughly mistaken, because these are
perhaps the three States—] do not
know aboul Rajasthan, but at least
about Assam and Kerala I can say,
and I am sure about Assam my hon.
friend Shri Barua will agree with me—
where the people are having the least
consumption of milk and milk pro-
ducts in the whole of India. At least
that is the situation in our State. And,
our cattle are such poor stuff that
something has got to be done. An in-
tensive programme of development
has to take place there. I hope and
believe that the Government will take
steps, in the Fourth Plan, for the de-
velopment of cattle, dairy and other
products in our State,

I would request the Finance Minis-
ter, sometime, to read again the state-
ments and the speeches that he and his
colleagues have made in this House
off and on expressing all sorts of sym-
pathy for this unfortunate State of
Kerala, but we are sorry to say that
they are statements only on paper.
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faur mqr £1 wgam wign fr 39 w1
£t fo w1 gvwr femr s ¢ fafww
27} & 0 faarr war & ared wnd, wrAT
Tifg qt wgar i P67 ©F 97 HAA g
nfrvs & gema @ wdaEr ww #,
Foh werar favna ¥ wrama w1 wg-
T w1 T g s wfed o Rt
fr ®e & garmaewe naw & grft 61—
&7 &1 & aa fagi o0 & area wvq
Tw w1 Aifa @ wxdwa £ " A e
fir 7z 37 & W9 9T AT AA &
faa farr § 1w T for &1 wifaw
T ary ag aifas g1 o ¢ fn azi o
griatfaw e a7 a7 5w @, AN
o Trafa & wraw £1 w¥i wA igm
39 ¥ 710 g rm fx ww gw 9y-
quer Wt gt w9 §, A we g fam
% feam wwr & 455 1 a0 ol
faum qar & 7rer g8 wwr o w
7 7@ faor awa ¢ A mifam i (e
amp-gfafafs saoy o7 7 agi o7
gwiAfa® maw =g am waa § o

fawr w41 ¥1 wem # 7 A @
ag farea oo spa g fr ¥ a
qfw €t aweqr v Fiwadw @
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[t =1 fa=r]
o TUT sgar @d # ow R,
Iewr  us  fogwr fasgw  wmg
tiag & wafag wga g e oagr 9T
dwsi St w1 W goar wqT ¥
WXL AT T T AT R | wE s
wert aew fy wk A1 QA g A
y fraa § fs 39 aereasi &1 faegw
oY 31 Wiy | o e 3A F faamw
w€ wTi &, w7 2, A1 e & W
IH LA FIH FT 37 F faars gwgar
= Afge, §f6T 7g #1 wrag wwi
¥ 39 gfers & gaenw g gy r d,
Rl 9% gt e 8, 12 faegw Ad
g wrfg

wgi T fagen A A T ow WA
WTORTAT & | I FCATT F AT O
wrex & TrE oY Ay & wran §, forerdy 3w
wafaai wife wew g ot § 1 Fewelt W
@37 T o) gw AW §, 37 K@ qwr
Wi Ager a5t fawrg dor &, &fwT W
¥ g i ga amy #1 <1i g, 81 o
fagm awr & qe@ @ T 9T AW
B WY TH S & SaeqOa; w1
ag wrdw  femar f& o= ot A §

T W19, W gew W A wefaa
LutE g 3

W i & farer st ) wRA WA
IEA w1, o TH IRET, K CE AT
wgar g g | faa nAY A H A ag
W qg § | LR ®0OAT
gk i R, o 9 ) e ¢
wreit § parf wE AT A Wy ACATR
f& 7% & F77 agwEz A aF famA
aft Ferg awa & | AF qoman R ag
gart Wy oA Ay A1 ¢ o e
wraz fawra o7 Wi W47 wEHT 7 &,
1 ag o agr o Ia7 AwAT 1 I
&1 /1 qryr wea far S AT g
e g e w91 S & W0 9T
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¥ fama Wt e o% | (ofed & faw 7t
FT ATHA 4g fraeT s®qn % s w1 A
wgea ufa fax agar w1 @1 ¢, 59 %1 =4y
A | FZIS T F @A q@l a7
AT AT AnA g fr agt a® @%
F G FTAAT AT KT T q1T WA
wWrg) qEgma § Fifg mgTeEr
TEUME F Hgex § WA WA
e gag W & fagra fem og
o Trt-sE OEy o @ fammi
w1 Wi wr qE fwar s

The Minister of Finance (Shri T. T.
Erishnamacharl): Mr. Deputy Spea-
ker, Sir, many points were raised in
the course of the discussion of these
supplementary demands which do not
cover the demands. But I can under-
stand the anxiety of the hon. Mem-
bers 10 place the viewpoints of Kerala
before this House in the present un-
fortunate condition under which we
have to administer this State.

My hon. friend, Shri Ravindra
Varma, mentivned about the need for
another budget, because 1 did say at
the time when I presented the Kerala
budget that it was my hope that &
fresh budget would be presented by
a new administration. What  little 1
can do from this end, 1 have been
trying my best to do. In fact, after
the presentation of the last budget I
gent a Secretary of my Ministry
along with some other officers to
Kerala to look into the needs of Kerala.
Quite gpart from the budgeting that
we did, in which the Central assis-
tance was quite significant, because of
increase in salaries which had taken
place; the administration had put up
various proposals under 11 heads and
some of them were accommodated.
For instance, in regard to agricultu=
ral production and soil conservation
wn have provided onother Rs. 21
lakhs. For forests we have provided
a token of Rs 10 lakhs. If that is
spent we are prepared to go further.
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In regard to fisheries. subject to the
OVelad consideradvn of  sootlage of
foreign exchange, we are prepared to
g0 as far as we could. A sum of Hs. 35
lakhs was provided. in regard to
irrigauon tne amount provided is Has,
liv wugns. L tnat amount is utilized
I am Quite prepared 1o provide addi-
tional funds, if need be. On the ques-
tion of power, three schemes are now
being taken up and for the estimated
requirements during the current year
an additional sum of Rs. 235 lakhs
hes been sanctioned. Industries has
been given another sum of Rs. 150
lakhs, altogether Rs. 5°53 crores have
been given to another Rs, 52 lakhs for
other purposes like minor irrigation.
1 am calling for reports in regard to
the ¢xpenditure of these amounts and
if the targets that have been out-
lined need more money, or they could
do more, I assure this House that I
will certalnly do my best to find funds
for the purpose. I am mentioning
this merely to indicate to my hon.
friecnd Shri Ravindra Varma and
others opposite, that this aspect of
the work in Kerala is not being neg-
leeted but it is being looked into by
the Co-ordination Department of my
Ministry wery carefully.

A puint was raised by my hon. fri-
end opposite about my having men-
tioned earlier on about the apprecia-
tion of the need for a thermal plant
in Cochin. I do not mind taking the
House into confildence that the dici-
sion to have a thermal plant in Cochin
was taken quite some time back for
considerations which have been urged
here, namely, that whatever we
might do in regard to power produc-
tion in Kerala, even if all the projects
that we have in hand like Sabarigiri
and Idiki are completed, they are all
susceptible to the vagaries of the
«eason. Tt might happen that the
monsoon is faultv or it fails as it has
done this year. Therefore, the capa-
city of hydro-electric plants to pro-
vide adequate power is always limited
bv natural conditions and in a case
like this we cannot afford to have
large industries that have been set up
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there to sutfer for want of power, and,
therefore, productivn De .0sl by lack
of adegu power, [ would .erianly
sHY Glal 4 think my colleague 15 col-
scious of the fact that we snould put
up as early as possibie one 100 MW
power station in Cochin. Maybe if the
puwer needs develop we might have
to add to it. But it is something on
which I need not be .onvinced, be-
cause 1 am completely convinced
about it and I shall urge on the autho-
rities concerned to {ake further steps
in the matter.

Bhri Vasadevan Nalr: Is he aware
thut something has happened in bet-
ween when some technical committee
went into the matter?

Shri T. T. Krishnamacharl: I quite
agree with the hon. Member that
in proven facts g technical committee
is a hindrance. That sometimes hap-
pens. As I said, this decision was
taken at a mecting held by my col-
league, the Minister, and the member
in charge of power in the Planning
Commission and mysclf quite some
time back and 1 do not think any
technical survey is necessary except-
ing to assess the nature of the boller
that has to be put up—so far as the
generator is concerned, it is the same
whether the boiler has to be fired by
oil or coal. Maybe, perhaps it s
better to have a combinstion of both.

A point was raised about the addi-
tion to the capacity of the reflnery. I
may inform the hon. Member cate-
gorically that there is np guestion of
any immediate expansion of the Co-
chin refinery, because the reflnery it-
self has got to go under stream, which
will take some time. It will take
place only next wear. What in now
heing contemplated is not only to ex-
pand FACT 1o the fullrst extent but
to have g fertilizer plant of & capa-
city of about 200000 tonnes of nitro-
gen to use the svrplus naphtha  that
might be available in tha Cochin re-
finery. Hon Memb:: . will acree that
it is necessary, not only from the
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point of view of Cochin but from the
point of view of all India, that com-
centration should be gn  production
of fertilizers. That is a thing which
we are taking up almost immediately.

Shri Warior (Trichur):
agree with you fully.

There we

Shri T. T. Krishnamacharl: That is
the point. Any question of expansion
has to come later on. The second
«hild must wait until the first is born.

Shri Warior: It is born.

Shri T. T. Krishnamachari: No, il is
not born. It ig still in incubation and
it will be born next year and there-
aftcr the question of expansion has
to be considercd, whether the expan-
sion has to be of the nature of addi-
tion to the present plant, or a totally
new plant, what will be the utilisa-
tion of the products, where it could
go and so on, These are all matters
to be considered. Oil economics is a
very tricky business and 1 am told
that jt is not on the cards at the mo-
ment.  Therefore, 1  would like to
suggest to my hon, friend opposite
that he could press on the Govern-
ment to go ahead with the refinery
quickly, to put up the fertilizer plant
and {o consider thercafter if there is
going to be any surplus from which
other things like aromatics could be
produced or have some petro-chemi-
cal industries, as mentioned by my
hon. friend. The expansion of the re-
finery would come later on,

A question was raised about the
‘mineral resources of Travancore and
the progressive doterioration in the
export thut is taking place. These are
conditioned by world forces and since
substitutes are always available, un-
less the rxploitation of the particular
type of minerals could be done eco-
nomically mavbe we have to  slow
it down. Hon. Members know that
thers 18 an ancillery {p the Atomic
Energy Commission Plant of Bombay
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in Cochin, the Indian Rare Earths. If
we can possibly exploit these minerals
economically, the Rare Earths are
commissioned to do so. So, it is not
for want of necessary effort for the
purpose but largely because of the
economics of the problem that per-
haps greater advance is not made.

My hon. friend, Shri Varma, men-
tioned about a unit for the purposs
of exploitation and study of minerals.
I shall certainly impress upon the
Administration to give this unit a lit-
tle more head so that they can go
ahead rapidly.

S0 far as the sands contract and
litigation connecled with it is con-
cerned, I might even confess or admit
that some of these things could have
been avoided; but when there is a
judgment, we can do nothing more
about it than pay up.

Shri Warior: Somebody must be
responsible for such a huge amount,
for committing it like this,

Shri T. T. Krishnamachari: That is
being looked into. Also, gs my hon.

friend, Shri Ravindra Varma, men-
tioned, the Public Accounts Com-
mittee is seized of this matter and

they will certainly go into it. But I
will ecertainly remind the Administra-
tion about taking appropriate action.

One particular point that was men-
tioned by hon. Members was about
police atrocities. I have got a few
cases here before me of complaints.
Some of them are legitimate. There
is a case of chain-snatching, A girl
of 14 who did this snatching has been
detained and the parenis have ex-
plained that she has been assaulted.
The matter is being enquired into.
There i3 an allenation against 3 Sub=
Inspector of Police in Kundara. The
Sub-Inspector was badly beaten up.
Whether he was the cause of the
trouble is being enquired inte. There
{s also a case in Ernakulam of a per-
son who was arrested—who died. Anm
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enguiry is being conducted into this
matter also.

Shri Vasudevan Nair: 1t is more
than one year and nothing has come
aut.

Shri T. T. Krishnamachari: As |
said, I will call for reports and I hope,
it will be done soon. There is ano-
ther cumplaint against a Sub-Inspec-
tor of Pclce in Ernakulam North
Police Station Trom a post-graduate
student of Ernakulam. This enquiry
has not yet been completed. ‘Then,
comes the question of trouble at Sab-
arigiri, The point at issue that must
be considered is that it s not a case
of Governmeni trying to protect any-
body by the use of DIR. The DIR is
used only to protect the plant be-
cause it is jn a vulnerable position
and it is a very cosily vne. There-
fore it has becn declared a protected
arca, Government really are not con-
cerned ¢xcepting for the purposs of
settling the trouble between the con-
tractor and labourcrs; if  anything,
naturally, Government's bias is to see
that labour gets on with its work.
The Labour Commissioner is trying
to bring about snme kind of a settle-
ment in this matter. It is very unfor-
tunate that some hon. friends, who
have been hefre before and whg are
triends of both the hon. Member and
my=elf, are involved. Tt is the first
time 1 hear about it. T will certalnly
convey it to the Home Minister and
through him to the Governor to see
that harassment of peopls who occupy
high positions should stop.

Hon. Members should rest assured
that these matters would be brought
to the notice of the Administration
and the impression that merely be-
cause there is an administration, which
is not rcontrolled by a responsible
ministry, the police can get a sort of
head-an to do what they ke would
be rrased as early ac possible

1 belirve, T have rovered tn the ex-
tent possible the variaus points rals-
ed by mv hon frinede. A< tn tha Daing
raigaA hy mv hon. friend Shrl Vasude-
wvan Nair. ahout two Muslim women
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being harassed, I shall draw the at-
tention the Home Depariment and
ask them for an enquiry, It is very
unfortunate that harmless people are
brought in merely because of suspi-
cion. If the husband had gone away,
the wife had nothing to do except to
be left in drift. 1 will certainly draw
the attention of the Home Ministry
and ask them to call for an explana-
tion in this matter.

The other matter mentioned by ano-
ther hon. Member, who is not here,
that I should not present the Budget,
is a matter with which I quite agree.
I do not say that the question of plae-
ing mysclf as substitute for a proper
administration is something which 1
am pleased about. I am not; in fact,
I am conscious of the fact all the time
that I am discharging a responsibility
to the people of Kerala which I am
not competent to do from this dis-
tance. 1 have no doubt about this.
1t 1 were in Kerala, I would have
tried 1o do my best,

Shri Vasadevam Nair: Why do you
not go?

Shri T. T. Krishnamachari: I hap-
pen to know something about that
place. I have been visiting that place
and staying there off and on for
about 20 years from 1020 t5 1940.

Shri Vasudevap Nalr: You can ex-
change your position with Shri Jaln.

Shri T. T. Krishnamacharl: It is
certainly an area which is capable
of a considerable amount of develop-
ment. Of course, the answer ultima-
tely is power. Power and industry
is an answer for most of the troub-
les of Kerala. T am conscious of the
fact that my being here se far away
certainly does not make me compe-
tent: but I wish n change comes as
soon as possihle. But, things being
what they are. T may assure my hon.
frirnds onporite, If T should got de-
tails—thers is no point In telling me
samething like dnuble the refinery;
that is not possible—within the limits
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of the schemes that are operating,
any expansion or extension of it, any
quickening of it or additional amount
of money to be put in, if hon. Mem-
bers would esme and tell me about
it, I am quite prepared to place my
services at their disposal.

Shri A. V. Raghavan (Badagara):
In the opera‘ion of the levy on paddy
to a very great extent harassment is
being caused in Kerala. You have
not mentioned about it.

Shri T. T. Erishnamacharl: 1 will

draw the attention of the Govern-
ment to it.
Mr, Deputy-Speaker: Shall I put

all the cut motions together?

Shri Harl Vishnu Kamath: Separa-
tely.

Mr. Deputy-Speaker: 1 shall put
Shri Yashpal Singh's cut motions
(Nos. 1, 2 and 3) firstt He i85 not

here.

The cut motions Nos, 1, 2 and 3 were
put and megatived.

Mr. Depuiy-Speaker: Now I shall
put Shri Muhammad Ismail's cut mo-
tions (Nos. 4 and 10).

The cut motions Nos, 4 and 10 were
put and negatived.

Mr. Deputy-Speaker: [ shall now
put the rest of the cut motions.

All the other cut motions were also
put and nepatived,

Mr, Depuly-Speaker: The question
is:

“That the respective Supplemen-
tary sums not excceding the
amounts shown in the third column
of the order paper be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
oomie in course of payment during
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the year ending the 31st day of
March, 1966, in respect of the fol-
lowing demands entered in the ge-
cond column thereof—

Demands Nos. XIII, XXV for XXVII
and XLVIIL"

The motion was adopted,

[The motions of Demands for Supple-
mentary Grants which were adopted
by the Lok Sabha, are reproduced
below—Ed.]

Demavp No. XII—Porice

“That a Supplementary sum
not exceeding Rs. 100 be granted
to the President out of the Conso-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
@lst day of March, 1968, in respect
of ‘Police’.” i

Denanp No, XXV—Animar Hus-
BANDRY

“That a Supplementary sum
not exceeding Rs. 54 000 be grant-
ed to the President out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1966, in res-
pect of ‘Animal Husbandry'"

Demane No, XXVII—INpusTrRIES

“That a Supplementary sum
not exceeding Rs. 100000 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to defray the charges
which will come In course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Industries’”

Demanp No, XLVII—CaprraL OuTLaY
on PusLic Works

“That a Supplementary sum
not exceeding Rs. 130,200 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to defray the charges
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which will come in course of pay-
ment during the year cnding the
31st day of March, 1986, in res-
pect of ‘Capital Outlay on Public
Works"."

1328 hrs.
DELHI SECONDARY EDUCATION
BILL
The Minister of Educatiom (Shri

M. C, Chagla): Mr, Deputy-Speaker,
Sir, I beg to move:

“That the Bill to provide for bet-
ter organisation and development
of secondary education in the
Union territory of Delhi, be taken
into consideration.”

Although we have a large number
of secondary schools in the city of
Delhi—] will give you the fgures
presently—we  have no control over
these schools at all,. The number of
private secondary schools is 148 of
which un-aided schoole are 29 and the
balance are aided schoals; Govern-
ment schoo's are 240, making a grand
total of 393. I am not suggesting
that a'l the private schools are bad—
many of them are good—but quite a
few are subnormal and they have
been guilly of practices which really
undermins the basic principles of good
education,  Our attention has been
drawn to failure of executive instruc-
tions regarding timely payment of
salarios to teachers failure to create a
reserve fund, the recruitment of tea-
chers with qualifications lower than
the preseribed qualifications, the un-
aitho-ised borrnwing of monev from
the pupi's’ fund hv the manazements
of schools and collecting compulsory
donations to meet the managements’
share of the maintenance exnenditure
of the schoo's. Now wea give aid to
mnst of these schonls. But we have
oot legal sanction to enforce any dis-
einlin~. The mnst wo can do is to
stop miving aid but that harms more
the schools, the students and the tea-
ehers and brings about no improve-
ment. Tn order to have botter auper-
wision, this Bill has been introduced.
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Sir, the scheme of this Bill is very
simpie. o It dea's with  recoguaised
scncol Al the aided s hools. It pro-
vides that ull the existing schou!s shall
be deemed to be recognised schools.

Clause 9 provides that the aid will
only be given to a recognised school.

Clause 3 provides for the recogni-
tion of schools and it lnys down the
conditions on which a school would be
re. ognised and th2se are very salutary
conditions. It lays down that no
school xhall be recognised if—

“(a) it does not have adrquate
funds to ensure financial stability;
or

(b) it does not have a duly
approved scheme of minagement
as required by sanction 5; or

(e) it

accommodation
sanitary angd

does not have suitable
with  adequate
scaling arrange-

I would like to mention here that
many schools are housed in a manner
which is a disgrace to education,

Shri Barrow (Nominatad—Anglo-
Indians):  Including Government
schools.

Shri M. C. Chagla: Maybe, If there
are any, then I plead guiltv. Further,
it is provided that no school shall ba
recognised if—

“(d) its premises or anv part
thereof is used as g shop, an office
or a residence unronnected with
the ac'ivities of the school; or

(e} it does not have the pres-
cribed facilities for physical edura-
tion. libra=v s~rvice lahoratory
work, workshon practice or co=-
curricular activities; or 5

(f) it is named after a sect or
caste.”

Thon, subclause (3) provides that if
the school fails to comply with all
this. the schanl mav be de-recognised.
In other words, the recoen‘tion cam
be withdrawn and if the recognition



